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O R D E R 

19.09.2019   Having heard learned counsel for the Appellant and being 

satisfied with the grounds, the delay of 15 days in preferring the appeal - 

‘Company Appeal (AT) (Ins.) No. 964 of 2019’ and 12 days in ‘Company 

Appeal (AT) (Ins.) No. 964 of 2019’ are hereby condoned.  

 I.A. Nos. 2918 of 2019 and 2920 of 2019 stand disposed of. 

 



- 2 - 

 The question arises for consideration in these appeals is as to whether the 

Adjudicating Authority can direct to make any investigation from ‘Serious Fraud 

Investigation Office’ (‘SFIO’) or through some other agency i.e. Inspector 

appointed by the Central Government in terms of Section 213 of the Companies 

Act, 2013 or some other provisions of law or not? 

 Let notice be issued on the Respondents by Speed Post in both the appeals.  

Requisites along with process fee, if not filed, be filed by 23rd September, 2019.  

If the appellant provides the e-mail address of Respondents in each appeal, let 

notice be also issued through e-mail. 

 Post both the appeals ‘for orders’ on 22nd October, 2019.  The appeals 

may be disposed of on the next date. 

 Until further orders, the operation of the impugned orders dated 24th July, 

2019 and 26th July, 2019 as impugned in these appeals shall remain stayed, 

insofar as relates to the direction to ‘SFIO’ to investigate the matter.  Otherwise, 

the proceedings will continue in accordance with law.    
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